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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A.NO. 492 of 1993 

DATE OF DECISION 12.6.2000 

Mr, Venktesh Bheemacharya Ambeeka r Petitioner 

Mr. D.S. Shah 	
Advocate for the Petitioner [s 

Versus 

Union of India and Ors 	 Respondent 

Mr. B.N. Doctor 	 Advocate for the Respondent 

CORAM 

The Hon'ble Mr. p 	Ynnan : Member (J) 

The Hon'bte Mr. M.P. Singh : Member (A) 

j u 0 G ME NT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ? 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal 

I 



4 
.2... 

Mr. Venklesh Bheemacharya Anbeek.ar. 
M.E.S. No. 103368). 

Residing at C;o, Chief Engineer, 
Air Force. Camp Hanurnan, 
Ahmedabad. 	 Applicant. 

(Advocate Mr. D.S. Shah) 

VERSUS 

I. 	The Unibn of India, 
Notice to be served through 
The Secetaiy, Ministry of 
Defence. South Block. New Delhi. 

Engineer in Chief 
E-jn-C's Branch, 
Army Flead quarters, 
Kashmjr House, DHQ PU 
New Delhi-I 10011. 

Chief Engineer, 
Engineering Department, 
Headquarters South Command, 
Engineering Branch, 
Pune-411 001. 

Chief Enineer. 
Air Force, Camp Hanuwan, 
Ahmedabad-3. 

(Advocate Mr. B.N. Doctor) 

S 



ORAL ORDER 

O.A..NO. 492 OF 1993 

Date : 12.6.2000 

PER: H BLE MR P.C. KAN.NAN : MEMBER (J 

Nei her the applicant nor his counsel present even on second call. 

Mr. Doctor, counsel for the respondents present. O.A. is dismissed for 

default. No c ists 



	

A, 	

2r 
( Soe Rule 114 

	

__ 	IN THE CENTRAl1  ADj,4IN-IS TRATIVE TRIBUL AHDABAD BENCH 
/cc/ c1 	

22 

PPL CA NT (s) 
VERB US 

POE (s 
- 	INn E X 	$ HE E T 

Nfl. DESCPIIO

2. 
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------------------------- Certjfed that 
the file is compJee in all respects. 

5lgnatur of S.o,(j)

Sicnatureot Dealing  Han 


